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taken nn order 
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1. 	28-9-9 

2. J9.10. 

put up this matter 

after vacation. 
i, 

applicant prayed that the Respcndent 

should regular ise him a- a rrate in the 

scale of Rs,960-1500/-. Shri P.K. 

Mishra learned counl for the appl1apt 
L 

took we t !the back ground of the 

case. The applicant was regularjsed 

by AflnexU re-i vide Office Order No.  

5 7/90 we.f. 1.12.1990. Thereafter, 

the applicant filed representations 
4 

in Aflnexure-3 series, The first 	H 

reprsentaticn is dated 2.7.1993 

addressed to the CA(Con.),S.E.Rai1way 
- 1 

-rdeii Reach, Ca1cutta the Sr. PEOjeC 
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Order 	Order 

Order with Signature 

and the CE (Con), SE Rai1Wa s, B ilspur 

(MP). There-after 	has sent reminders 

subsequently. The last reminder is dated 

December, 193. 

It is apprcriate if the 

matters raised in this petition are 

disposed of alministratively by the 

c om1 etent authority. 

In view of the facts and 

ci rc 4flSt ances of the case and afte r 

hearing Shri p.K.Mishra, I ccsider it 

at an appropriate to iSSUe a direction 

to the C AO (Con) , SE Railways, Garden Rea 

a1cutta who is Respondent No.3 to disp 

of the representation of the applicant, 

in ?Iin exu re -3 ries w ithin a pe nod of 

three months from the date of receipt of 

learned counsel for the applicant Mr. P. 

nter (Jmri.) 
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Mishra. 

It for). 

L a copy of this order. Respndent Np.3 sha.l 

pas s a re as cried and speaking order after 

examining the ctentions of the appiiCa 4. 
Thus, the OA is dis2 osed of acordingty. 

Hand over a cody of this order to the 


